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(2024) 03 TP CK 0049
Tripura High Court- Agartala
Case No: Interlocutory Application No. 01 Of 2024 In Land Acquisition Appeal No. 32 Of 2024

Union Of India APPELLANT
Vs
Krishna Kumar Baishya & Ors RESPONDENT

Date of Decision: March 28, 2024
Hon'ble Judges: T. Amarnath Goud, J
Bench: Single Bench

Advocate: Bidyut Majumder

Judgement

T. Amarnath Goud, |

Heard Mr. B. Majumder, learned Deputy SGI appearing for the applicant-appellant i.e.,
the Union of India.

Issue notice to the respondent to show cause as to why the delay of 103 days in
preferring the connected appeal should not be condoned as prayed for and such
further order(s) or other order(s) should not be passed as this Court may seem fit and
proper.

Notice is made returnable within a period of 4(four) weeks.
Steps to be taken within 7(seven) days.

Registry to serve notice upon the respondent and file proof of service as per procedure.
Applicant-appellant is also at liberty to take out personal notice by way of RPAD on the
respondent and file proof of service.

List the matter once notice is served and proof of service is received by the Registry.
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